
An Act t o  amend Act XXII of 1881. 

X X I I  of 

endlncut 1. I n  section 28 of the said Act, after the words 
ectio1128 "ten rupees " the words " or who receives an annual 
aidAcc remuneration equivalent to such salary" shall be 9 

tea aftel. section shall be inserted :- 

" 34A. The Local Government may, from time to 

conferred. on Excise-officers by sections 28 
and 29 of this Act. 

- " Every officer so in+ested shall, for all purposes 
connected wit11 the exercise of these powers, be deemed 
to. be an Excise-officer within the meaning of this' 




